
Arb Petn No. 1 of 2015 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 

29.05.2015 
 

 Mr VK Jindal, learned senior counsel, appears for the 

petitioner. 

Mr Sibasis Sen, learned counsel, represents respondent 

No. 1. 

Mr PN Nongbri, learned counsel, represents respondent 

No. 2. 

Learned counsel for the respondents pray for and are 

granted two weeks’ time to file affidavits. List on 12.06.2015. 

 

 

       CHIEF JUSTICE 
        

 

dev 

 
 



Arb Petn No. 2 of 2015 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 

29.05.2015 
 

 Mr VK Jindal, learned senior counsel, appears for the 

petitioner. 

Mr Sibasis Sen, learned counsel, represents respondent 

No. 1. 

Mr PN Nongbri, learned counsel, represents respondent 

No. 2. 

Learned counsel for the respondents pray for and are 

granted two weeks’ time to file affidavits. List on 12.06.2015. 

 

 

       CHIEF JUSTICE 
        

 

dev 

 
 



Cont Cas(C) No. 33 of 2013 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 
29.05.2015 
 

 Mr BK Deb Roy, learned counsel, appears for the 

petitioner. 

Mr K Paul, learned CGC, represents the respondents. 

Learned counsel for the Union of India states that the 

matter is in the process and is likely to take some more time.  

He also wants to place the letter of instruction on record. He 

may do so within a period of two weeks.  List on 12.06.2015. 

 

       CHIEF JUSTICE 
        
 

dev 

 
 



Crl MC No. 13 of 2015 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 
29.05.2015 
 

JUDGMENT AND ORDER 

 

 Ms Y Shylla, learned counsel, appears for the applicant. 

No one is for respondent. 

On due consideration, the application is allowed subject 

to payment of costs of Rs. 500/- to be deposited in the High 

Court Bar Association for utilization towards purchase of 

books.  Resultantly, the Criminal Revision Petition No. 18 of 

2014 is restored to its original number and status. 

 Thus, Misc. Case stands disposed of. 

 

 

       CHIEF JUSTICE 
        
 

dev 

 
 



Crl Petn No. 2 of 2015 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 
29.05.2015 
 

 Mr A Khan, learned counsel, appears for the petitioner. 

 Ms T Yangkyi, learned counsel, represents respondent 

No. 2. 

 The parties are present towards the order dated 

22.05.2015.  They state that the jewelleries in terms of 

compromise agreement have been exchanged and there is no 

other dispute survives between them.  However, they pray for 

and are granted two weeks’ time to file affidavits to that effect.  

List on 12.06.2015. 

 

 

       CHIEF JUSTICE 
        
 

dev 

 
 



Crl Petn No. 3 of 2015 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 
29.05.2015 
 

 Mr JG Gaur, learned counsel, appears for the petitioner. 

 Mr M Sharma, learned counsel, represents the 

respondent. 

 After arguing for sometime, on joint request of learned 

counsel for the parties, two weeks’ time is granted to argue the 

matter on merits.  List on 12.06.2015. 

 

 

       CHIEF JUSTICE 
        
 

dev 

 
 



Crl Petn No. 7 of 2015 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 

29.05.2015 
 

 Mr HS Thangkhiew, learned senior counsel, appears for 

the petitioners. 

 Mr MF Qureshi, learned counsel, represents the 

respondent. 

 I have heard learned counsel for the parties and 

perused the pleadings of the Criminal Petition. 

 Learned senior counsel, Mr HS Thangkhiew, states that 

the disputes leading to filing of the FIR has arisen out of a 

contract between the parties.  He also states that in 

connection with disputes a civil case has already been filed by 

the respondent.  During the progress of the civil case, the 

respondent has now filed a criminal complaint.  Learned 

counsel for the petitioner also states that the company is 

ready to settle the matter out of the Court, so is the statement 

of learned counsel for the respondent. 

In that view of the matter, it is directed that the pending 

criminal proceedings shall remain stayed till the next date of 

hearing and the parties shall make effort to settle the disputes 

in terms of the statements given in the Court. 

List on 26.06.2015. 

 

 

       CHIEF JUSTICE 
        

 

dev 

 
 



Crl Revn  No. 10 of 2015 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 

29.05.2015 
 

 Mr P Nongbri, learned counsel, appears for the 

petitioner. 

 Ms NG Shylla, learned GA, represents the State 

respondents. 

 Mr G Marak, learned counsel, represents the private 

respondents. 

 Learned counsel for the parties state that in a Lok 

Adalat conducted in the District Council Court, the parties 

settled the disputes, in so far as it related to pending divorce 

proceedings and consequently the divorce has also been 

granted.  However, learned counsel for the private 

respondents states that certain personnel effects of husband 

like documents etc. are still in the possession of wife.  That 

being so, the wife should also return the same to the husband 

and file affidavit to the effect in Court before the next date of 

hearing. List on 12.06.2015. Till then, there shall be stay of 

criminal proceedings pending in the lower/trial court. 

 

 

       CHIEF JUSTICE 
        
 

dev 

 
 



Crl Revn P. No. 36 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 

29.05.2015 
 

 Mr K Paul, learned counsel, appears for the petitioner. 

 Mr R Gurung, learned GA, represents the respondents. 

 Mr K Paul, learned counsel for the petitioner prays for 

and is granted two weeks’ time to file all the orders passed by 

the National Green Tribunal on illegal / rat hole mining 

activities in the State of Meghalaya.  List on 12.06.2015. 

 

 

       CHIEF JUSTICE 
        
 

dev 

 
 



Crl Revn  No. 5 of 2015 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 
29.05.2015 
 

 Mr BC Das, learned counsel, appears for the petitioner. 

 Mr DK Acharjee, learned counsel, represents the 

respondent. 

 Learned counsel for parties pray for and are granted two 

weeks’ time to find out the case laws on exercise of powers 

under Section 482 CrPC in the context of offences registered 

under Protection of Women from Domestic Violence Act.  List 

on 12.06.2015. 

 

 

       CHIEF JUSTICE 
        
 

dev 

 
 



Crl Petn No. 14 of 2015 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 
29.05.2015 
 

 Mr R Gurung, learned counsel, appears for the 

petitioner. 

Mrs S Bhattacharjee, learned GA, represents the 

respondents. 

Learned counsel for the State prays for and is granted 

two weeks’ time to file copy of the charge-sheet and inform the 

Court about the latest status of trial.  List on 12.06.2015. 

 

       CHIEF JUSTICE 
        
 

dev 

 
 



Crl Revn P. No. 1 of 2015 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 
29.05.2015 
 

 Mr S Sen, learned counsel, appears for the petitioner. 

Mr HS Thangkhiew, learned senior counsel, represents 

the respondent. 

Towards the order dated 24.04.2015, Shri DSD 

Sangma, MCS, Addl. District Magistrate, South Garo Hills, 

Baghmara is present in Court today.  He has filed his written 

unconditional apology dated 15.05.2015 duly supported by an 

affidavit. Para 2 of the affidavit being relevant is reproduced as 

: 

“ 2. That I beg to tender unconditional apology 
before your Lordship and humbly beg to submit that 

while passing the order dated 11.11.2014 in CR 
Case No. 139 of 2013 I have wrongfully passed the 
order dated 11.11.2014 which was not intentional 

but on the wrong understanding of law in the 
matter.  Therefore, I express my deepest regret and 
tender my unconditional apology before your 

Lordship for my mistake and pray that your 
Lordship may be pleased to accept my 

unconditional apology and be pleased to drop the 
proceeding against me.” 

 

 In view of the unconditional apology tendered by the 

Officer and also that he is likely to be superannuated shortly 

in the month of September, 2015, I do not want to proceed 

further with the contempt petition.  Hence, it is hereby 

dropped with a note of caution. 

 Mr HS Thangkhiew, learned senior counsel states that 

he suffers from sore throat and he is not in a position to argue 

the case. On his request, the matter is adjourned to 

12.06.2015. 

 Interim order, if any, will continue till the next date of 

hearing. 

  

       CHIEF JUSTICE 
        
 

dev 



 
 



Crl Revn P. No. 9 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE  

 

29.05.2015 
 

 Mr T Yangkyi, learned counsel, appears for the 

petitioner. 

 Mr K Paul, learned counsel, represents the respondents. 

 Learned counsel for the petitioner Ms T Yangkyi entered 

appearance and tendered unconditional apology for non-

appearance on the last date of hearing on 15.05.2015.  She 

also assured to remain present on the subsequent date of 

hearing.  In that view of the matter, the notice vide order 

dated 15.05.2015 issued by this Court is hereby recalled. 

 At this stage, learned counsel for the respondent states 

that because of stay in the criminal proceedings the progress 

of civil case has become slow. 

 In that view of the statement, I direct the concerned 

Court to proceed with the civil case and decide the same as 

expeditiously as possible. 

 List the matter on 12.06.2015. 

 

 

       CHIEF JUSTICE 

        
 

dev 

 
 


